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WA feamaT s et srewar e
rferg =T
T8 fawell, 5 JIHRER, 2017
AT fRaTeT iR e srewaT 91 (FIRUIRE ARAAT & forg e ¢ fearer gamem wiwan) (Bda
wereer) RfAae, 2017

.S . f.3$./2017-18/5 . TH./AMR.ESH.01 7. —wredfia fRamerr & sivg= srerwar ave, feamen @iw
STTEI STeAwaT |igar, 2016 (2016 1 31) T 41T 240 F AT ST 9T 196 F¥ ITLURT (1) F @T () FIT & AT
FT YANT Fd g0, T ZETar T oies steqmar 91 (FRdie AR & o wee &F fTamar awmem whwa)

fafaaw, 2017 &1 "emree @ & foro Refortea ffaes aqmar 2, gt —

1. (1) =7 Al & "ferg am ari= fearer i oty sremmar 918 (Fae et F fou wee 3% feare
TaTeTE ThRaT) (e genrae) fafaw, 2017 2

(2) T TSI | 3 YT T A F TG i |
2. T T oY o AT SIS (FIAIE ARt & o1y wEe 3o fearer gaene wiEFan) faffem, 2017 #—
(i) ST 997 & O “qTed T AT ST ovee e Har 9 (Farie SARAT % forw fearer gwene) e,
20177 orsat % w1 ¥ At v sosm, stafq—
“qTE TRaTerT ST 9T TeqwaT S (R ARt & forg wree 3o feame swmems wizman) fafe=m, 2017
(i) fafeere 37 & sw-faff=w (1) F vanq Fafefaa su-REfRe smaenfea B s, sata—

“(1). FHTLTH AT § 7 91¢ § TF FHIT A0S ST 36 ITH FTLe 0l % THeq Gaameal #,
e siavta i o\ER i y=Tee e o €, f2at &1 e e e B g
[FEr=Ta=-111/4/3m8T./253/17]

=1, TH. TH. 918, AT
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feoqur ;i Rarer i ofvge stemaT A (FRUE AR F o wee g e qaar gt S,
2017, ATET & TSI, FATTEOT, H Afrg=ar €. ors . f1.3mg 1201718/ 17, /5m0 571,012, aréa 14 57, 2017
T TEIE 6T U 9 ST qorATq SEW WG F OSOd, AR, HOATIEAr §. s 1E.as./2017-
18/STT. U /a2 2 51.014, TG 16 3WTEd, 2017 FIRT YT AT fRaTaT i ofes srerwar A (FTedie SFhal
F forg wree 3= feareT gram atwar) (@eovee) faffaw, 2017 g weas B o |

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
NOTIFICATION
New Delhi, the 5™ October, 2017

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (FAST TRACK INSOLVENCY
RESOLUTION PROCESS FOR CORPORATE PERSONS) (SECOND AMENDMENT)
REGULATIONS, 2017

No. IBB1/2017-18/GN/REG017.—In exercise of the powers conferred by clause (t) of sub-section (1) of section
196 read with section 240 of the Insolvency and Bankruptcy Code, 2016 (31 Of 2016), the Insolvency and Bankruptcy
Board of India hereby makes the following regulations to amend the Insolvency and Bankruptcy Board of India (Fast

Track Insolvency Resolution Process for Corporate Persons) Regulations, 2017, namely:—

1. (1) These regulations may be called the Insolvency and Bankruptcy Board of India (Fast Track Insolvency
Resolution Process for Corporate Persons) (Second Amendment) Regulations, 2017.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Insolvency and Bankruptcy Board of India (Fast Track Insolvency Resolution Process for Corporate

Persons) Regulations, 2017,—

(i) before the opening paragraph, for the words “INSOLVENCY AND BANKRUPTCY BOARD OF
INDIA (INSOLVENCY RESOLUTION FOR CORPORATE PERSONS) REGULATIONS, 2017”, the

following shall be substituted, namely: —

“INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (FAST TRACK INSOLVENCY
RESOLUTION PROCESS FOR CORPORATE PERSONS) REGULATIONS, 2017”;

(i) in regulation 37, after sub-regulation (1), the following sub-regulation shall be inserted, namely:—

“(1A) A resolution plan shall include a statement as to how it has dealt with the interests of all

stakeholders, including financial creditors and operational creditors, of the corporate debtor.”
[ADVT.-I11/4/Exty./253/17]
DR. M.S. SAHOO, Chairperson

Note : The Insolvency and Bankruptcy Board of India (Fast Track Insolvency Resolution Process for Corporate
Persons) Regulations, 2017 were published in the Gazette of India, Extraordinary vide notification No. IBBI/2017-
18/GN/REGO012 dated the 14™ June, 2017 and were amended by the Insolvency and Bankruptcy Board of India (Fast
Track Insolvency Resolution Process for Corporate Persons) (Amendment) Regulations, 2017 published in the Gazette
of India, Extraordinary vide notification No. IBBI/2017-18/GN/REG 014 dated the 16 August, 2017.
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